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Iiuidfi liuhi 	Otfic'i 	,,,, 	Apicaiils 
versus - 

tJp,1liidiOtIieii. 	- 	Respoiiilciit 

2 	On 	dated .Jauuai 	j f( 201 0 

I ing the l)ieSent Original Applications the AppI icants seek 

(lirectioll to the Respondents to ptihhsh the result of the scicclioii conducted by 

the Civil Lngineeriiig l)eInlrIileal of Waftair I)ivi ui of Railway for 

uwasui uit of 77 c u if labouR 	on d uk vaec basis for a puio(l of 	I') 

days pui'stRuilt to the adverOseinclit (kited 30.05. I 0% in 	vliicfi all the 

afif)ficaiis fiaviiig apl)f ted appeaied at the selection. It is the pecitic Case of 

the Apphcaik thd( their grievance is hilly coveted by the earlier orders of this 

'I'd buual endercd in OA Nos. I 07- I 055 of 2002 	hereby the Ti 

dircied the Respondents to pubhsh the piel of selected candidaics (those 

to 	the t su at Ravagada and to pros ide then engagementlemplovmci ii in 

order to r.aovc the tfiscriinniatton to och H ft. cued LOu 	IL 	which 

\VlS 	ilf)SL'(fllLl)tl\ coiifiriiied by the I I(n life I lighi Court of ()risa 	in order 

dated 2t.0).20f5 iii VvP ( (.) No..053 of' 2003 tJnion of India and others v 

M. 	ama L' and others reported in I o( (20(15') ('I :t' 2 and 11 n F!nn'11e 

Su1)renie Court oh' India In Special Leave to Appeal (Civil) ('C No.5270 of 

2001 ), but for (lie reason that the applicants were not applicants in the above 

case. they Rn e been deprived of the hnefits of the order. I Icard Learned 

Counsel H' the Applicants and Mr. S. K.Ojha, Learned Standing Counsel for 

the Railway appearing on notice for the Responclenfs and perused the 
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ituitet nik j)Iaccd OH iccuid. It is Seen that except the al)plicants in OA No.22 

of 2010, Applicants in oilier cases have approached this 'lnhniial \vitlioOt 

waLing any rel)rcselltatioii playing for extension of the benefits of (he 

decisions relelTed to above. Hieretore (lie Respondents got no opportuiii (V to 

exaiiiiiie the claim of Ilic Applicants, For the aforesaid reason, instead of 

keepi hg the matter pending till hI ng or the reply by the Respondeiiis 

clarifying the position whether the cases of the Applicants are covered by the 

above dcCision vhe.t her appl icaiils were (lie cand dates and have conic out 

Successful etc., we consider it just and proper to dispose or the matter at hiis 

admission stage by directing (lie Respondents to exaiiiiiie (lie claiiii of' each of 

the Applicants in the light of the decisions rendered in the case M Rama Rao 

(siipra) and communicate the out come of such examination to each of the 

Applicants as early as possible preicrahl within a pci H of' 00(ninetv) days 

ironi the dale of' receipt of' copy of' this oi'dcr, ()nk'i'd accrdingk'. io cOSL 

In 60V Of (lie above. MAs tiled by - Applicants seeking 

PCI nflssioii to prosecute the respective ()As jointly also stand disposed of 

This Coilinloji order \\ ill  govern ill all the above cases and the 

Regisny is (lirCCfed to keep copies of' this oi•der in all the cases, 


